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Section of the Cabinet Secretariat pre­
pared a Note on Foreign Investments 
in India and submitted it to the Cabi­
net some time in November, 1950; £uid

(b) whether Government propose to 
lay this memorandum on the Table of 
the House?

The Minister of Finance (Shri C. D. 
Oeshmnkh): (a) Yes, Sir.
(b) No, Sir.

India’s Foreign Assets and Liabilities 

«524. Shri Tushar Chatterjea: Will
the Minister of Finance be pleased to 
state:

(a) whether it is a fact the Reserve 
Bank of India  submitted to  Govern­
ment in 1950 final results of its inquiry 
xuio uie ceusuui oX India's Foreien As­
sets and Liabilities;

(b) whether it is a fact that before 
rdeasing it to the public in November, 
1950, certain portions of  the  Report 
were deemed to be treated as confiden­
tial and deleted from the publication 
as finally released; and

(c) would Government  lay on the 
Table of the House a copy of the full 
report as submitted to Government by 
the Reserve Bank?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) Yes, Sir.

(b)  and (c). The only difference be­
tween the Confidential and the Pub­
lished edition of the Report is that 
the Confidential edition contains more 
detailed statements and  statistics in 
regard to the assets and liabilities.  It 
is considered undesirable to give pub­
licity to such information as the de­
tailed particulars of foreign securities 
held by the Indian  official agencies 
and of  the  holdings  of  Indian 
Government  and  semi-Govemment 
securities  by  non-residents.  The 
assessment  of the  overall  posi­
tion  of the  foreign  assets  and 
liabilities as well as particulars given 
by Industries  are  substantially the 
same in the published and the confi­
dential editions.  Thus, details given in 
the published Report are regarded as 
adequate to give a correct picture of 
India’s foreign  assets and liabilities. 
Government regret that a copy of the 
Confidential edition cannot be placed 
on the Table of the House.

Duty on Tobacco

♦S26. Shri K. R. Sharma: wm the
Minister  of Finance be pleased  to 
state:

(a)  whether Government have con­
sidered the recent proposals  of  the 
Government of Uttar  Pradesh for a

change in the method 62 assessment 
of the duty on tobacco; and

(b)  what method has now been de­
cided on by the Government for the 
assessment of that dlity and when the 
new method is intended to be enforc­
ed.

Parliamentary Secretary to the 
Minister of Finance (Sliri BrR. Bha- 
gat): (a) Yes.  Government have dis­
cussed with the Government of Uttar 
Pradesh a new procedure for the veri­
fication of the yield from tobacco plots 
in the State by the Central Excise De­
partment.

(b)  The matter is still under corres­
pondence  with  the Government of 
Uttar Pradesh, but it has been agreed 
with the Government, that the essen­
tial features of the new method of re­
gistration of tobacco growers and veri­
fication of their yield should be aslfol- 
lows—

(i) Cultivators  of  tobacco will 
have to  register themselves 
with the Village Patwaris— 
stating inter alia the situation, 
area and  estimated yield of 
their plots.

(ii) Crop-cutting experiments will 
be systematized.

(iii) Verification of the cultivator’s 
declarations will be made by 
the Excise Inspector in the pre­
sence, as far as possible, of a 
Panch, Mukhia or  other res­
pectable  resident of the vil­
lage.

Shri S. N. Das: May I know whether 
this scheme is likely to be applied to 
other States also, especially Bihar?

Shri B. R. Bhagat: The Central Gov­
ernment is in correspondence with the 
States, and if the States a?r2e, it is 
likely to be applied to them also.

Mr. Speaker: Next question. No. 528.

Shri S. V. Ramaswamy: No. 527, Sir.

Mr. Speaker: It has been transferred 
to another date.

Regional Offices

*528. Shri Rishang  Keishing:  Will
the Minister of Home AfTairs be pleas­
ed to state Tiow many regional offices 
of the Commissioner for tho Schedul­
ed Tribes  and Castes are there in 
India?

The Deputy Minister of Home Affairs 
(Shri Datar):  One  office covering
Assam, West Bengal, Manipur and Tri­
pura with headquarters at Shillong is 
already functioning.  Arrangements are 
being made to set  up shortly three
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more Regional Offices for  the follow­
ing regions:—

(i) Bihar and Orissa with head­
quarters at Ranchi;

(ii) Madhya Pradesh, Madhya Bha­
rat, Bhopal, Vindhya Pradesh 
with headquarters at Nagpur; 
and

(iii) Ajmer, Bombay and Rajas­
than  with  headquarters  at 
Baroda.

The question of setting up a Regional 
Office in the South is also under con­
sideration.

Shri Rishang Keishing: May I know. 
Sir, how the appointments of the offir 
cers in charge of the regional offices 
are made, and what qualifications are 
prescribed for them?

Shri Datar:  .The appointments  are 
made in accordance  with the recom­
mendations of the Union Public Service 
Commission.  They had issued a notifi­
cation laying down certain qualifica­
tions.  A number of applications were 
received, and one man was appointed 
out of them.

Shri Rishang Keishing:  How many
applications were received from the tri­
bal peoDle, and how many have been 
■riected?

Shri Datar: A similar question was 
asked in the last session.  If the hon. 
Member wants details. 1 should like 
to have notice.

Shri K. K. Basn: Does any of the offi­
cer belong to these tribal ca«tes?

Shri Datar: I  should  like to have 
notice.

Shri B. S. Mnrthy: May I know when 
the Government propose to finalise the 
plan to have an officer in the' south?

Shri Datar: That question is under 
consideration̂ and may take shape ear­
ly.

Shri Yelayadhan: How many region­
al offices are  contemplated all over 
India?

-  Shri Datar: That is made clear here, 
but I may tell the hon. Member that it 
would be five.
Shri G. p. Sinha: May I know whe­

ther the State Governments concern­
ed are consulted tor the appointments?

Shri Datar: I am afraid the question 
of consultation  with them does not 
arise.

^  w  «srnr fwr 

snRrrt ?

Shri Datar: They can also apply to- 
the Union Public Service Commission.

Shri S. N. Das:  May I know whe­
ther the appointment  that has beezv 
made recently is of some official be­
longing to some State, or is it a direct 
appointment from outside?

Shri Datar:  It is a direct appoint­
ment.

Pensionary Liability

Shri Oidwani: (a)  WiU  the
Minister of Home  Affairs be pleased , 
to refer to the reply given to a sup­
plementary question raised on Starred 
Question No. 1072  by  Shri  R.  K. 
Sidhva on the  17th  September, 1951. 
and state whether Government issued ; 
final orders accepting the  total pen­
sionary liability on account of perma­
nent displaced  Government servants 
from Sind and N.W.F.P.?

'(b) If not, when are  such orders 
likely ̂to be issued in pursuance of the 
previous assurance?

(c)  Is it a fact that according to the 
displaced̂ Sind Government  r̂vants 
Association this liability would be in 
the neighbourhood of 14  lakhs per 
year?

. (d) Has any attempt been made to 
arrive at a correct figure and if not, 
why not?

(e)  Pending the finalisation of pen­
sion scheme, are the  permanent dis­
place Government  servants immune 
from retrenchment or discharge?

The Deputy Minister of Home Affairs 
(Shri Datar): (a) and (b). As stated 
in the reply given to Starred Question 
No. 1723 asked by Shri Hukam Singh 
on the 14th July 1952, pensionary lia­
bility in respect of  service rendered 
before  partition  under the Govern­
ments of Sind and N.W.F.P. is that of 
the  Government of  Pakistan.  The 
Government of India cannot  accept 
that liability.  In order,  however, to 
avoid hardship to permanent displac­
ed Government  servants from Sind 
and N.W.F.P., who on attaining super­
annuation have either already retired 
or will be retiring from posts under 
the Central Government, it has been 
decided that an interim relief of 6Q~ 
per cent of the pension admissible on 
the basis of total.  qualifying service 
urt'̂'er the Governments of Pakistan and:̂




